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' DATE OF DECISION 72492

N. Vijayappan Nair | " Applicant V‘/
Mr. K. K. Krishnapillai Advocate for the Applicant V/
) 1 4
' Versus

Chief ?ersonnel Officer,
Southern Railway Headquarters—GfPPagent (s)
Personal Branch, Park Town, Madras and others

Mr. M. C. Cherian Advocate for the Respondent (s)

CORAM :

B wN =

" The Hon'ble Mr_ ﬁ. 'v. KRISHNAN, ADMINISTRATIVB MEMBER

" The Hon'ble Mr. N. DHARMADAN, JUDICIAL MEMBER

Whether Reporters of local papers may be allowed to see the Judgement ?\1M
To be referred to the Reporter or not ? .5

Whether their Lordships wish to see the fair copy .of the ‘Judgement ?a
To be circulated to all Benches of the Tribunal 2

JUDGEMENT

MR. N. DHARMADAN, JUDICIAL, MEMBER

i

The applicant is a physically handicapped person.
His'griévance is that though ﬁe has been given Annexure-I
memorandum indicating that he‘has-not been selected and
appointed to the group-C poSt,-however, ha has been
considered for appointment in groupr service, but no
posting was given‘to him at Palghat puESuant to the same.
2. 'According to Ehe applicant, after receipt of
Aﬁnexure-l he has reported to the concerned éuthority but
he retur &ned ali the doéuments and stated that he will be
duly informed to attend office on receipt of offer of

' apoointmentAfrom DPO, Palghét. His repeated representation
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for getting appointment KXEKAXKXKXIXKXXKXKXXXXHXKXXKR I~

were noérgplied to by the second respondent.’ Hence, he

. filed this application with the prayer that the respondents

may be directed to give the applicant\avaSting’as group-D

in the Palghat Diviéion or Tfivéﬁdrum-nivision w.e.f,
5.4.1984;

3; The respOﬁdents”have filgd a detailed éounter ;ffidavit
and produced Annéxures R-1 to‘Rpi. Anpexhre R-3 is a
circular iséﬁed'by the Chief Peﬁéopﬁel officer'peftaiﬁingqtoh/
tbe'selectidn of persons~coming in ﬁhe category of physically
handicapped éerSOns in group-C»énd'ﬁg It aiso indicates

the procedure.téébegxﬁ#g~folleﬁéd-and the difficulties
experienced—by them in keeping alive the pahel fér indef inite

period. Accordingly; a policy decision was taken that the

igkkxﬁi "panel of handicapned persons should be kept valid

‘only for one year. It is also stated that till which

: the candidates by -
the date of Annexure R-3/whose namesweie deleted from the

list were also'be given further_chance of selection While
filling up the vacancy‘of 1986-87. According;y, the
applicant's case was also considered in thé next vacancy&ﬁﬁkﬂ*
arose for the year 1986-87. Even though the applicant was

considered, he was not selected. They have fufthe: stated

"~ that the applicant*'s case will be consideréd for the

vacancy that may arise in the year 1989 along with other

physically handicapped persons sponsored'by the Special

Empioyment Exchangé.
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there will be no order as to costs. \Jz/

4. We have heard the argumenﬁ;ef both parties. the
learned counsel for the respondents has produced before us
' A Ary g I s /Lvu:_ b
‘the Seleetion filesfor the y ar 1987 when there were five
vecanciee'existed.. We have perused thejfiles and are-h*
satisfied thet the'applicant was also censidered but'he
wae not selected. The respondents stated that Annexﬁre‘R-4
me@orandum 1ntimating the result of the selection conducted

' ' Koy berrs Gor sAu¢7h4
on 5.5.1988 to the effect that he has not been selecteq&

S5e The applicant has filed a rejoinder}stating that he
has not been éiven any fureﬁerbcdmmunication‘afﬁee
Annexure-I, The averments made‘in the oeua&erjzgzzg;;:t
are not correct aﬁd cannot be accepted.

6. We have perused ihe.files produced before us.v We are
fully satisfied after the isSsue of R-3 difections by the
Chief Personeel Officer,;the Railways has duly complied
‘with the.directiens centained therein and the applicant
was also interﬁiewed at the interview held on 8.4.1981.
So,}ﬁe;reliance‘can be placed on the submiesions filed :
by the aepiicaht in the rejoinaer. »

Te V.Having regard to the facts and circumstances of the .

case, we dismiss the application'with the observetioﬁ that

the elaim of,the applicantvcan.be pleced'before the‘competenz_
(n (999 ar $hdd o Aph

authority for c0nsideration for the next arising vacancyy

With this observation, the‘application is dismissed, but
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